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CENTRAL ADMINISTRATIVE'TRIBUNQL
PRINCIPAL BENCH, NEW DELMI

0.A.NO.1172/97
New Oelhi, this the 1lst day of June, 2000.

HON’BLE MRS. LAKSHMI SWAMINATHAN, MEMBER (J)
HON’BLE MR. H;O~ GUPTA, MEMBER (A)

M.L.Chugh, S$/0 Late Sh. Keshiv Dass, R/0 ,
1/92, Gulabi Bagh, 00a Flats. ... Applicant.
(By advocate: $h. Vijay RPandita)

YERSUS

1. Lnion of India @ Through The Sscretary,
Ministry of Health, Mew Delhil.

Z. Lt. Governor Delhi, through Secretary to
Lt. Governor, Raj Miwas, Delhi. '
. Govt. of N.C.T. of Delhi through Chief

Secretary, GMCT Delhi, 5% Sham Math Marg,
elhl. : : :

4. Principal Secretary (Medical), Govt. of

M.C.T. of G=lhi, Delhi.

Dean  Maulana Azad Medical College, Govi.

of M.C.T. of Delhi, Dalhi.

& ., Madical Supdt., Guru Nank Eye HMospital,
M.CLT., Delhi.

. Medical Supdt., G.B. Pant Hospital,
M.CLT., Delhi. :

5 Mrs . Nirupama Gulati, Guru Nanak Fye
Hospital/ Centre, Oelhi.

@, Joint Sy, (MI~cum—PMOI, M & PH Oeptt~11,
Technical Recruitment Cell, 1, J.L.Mshru

o

Marg, New Delhi. <.« Respondents.
(By ndvocate: Mone for the respondents)

O RDER (ORAL)

Mon’ble Mrs. Lakshmi Swaminathan, M (J):

We have heard Sh. Vijay Pandita, learned counssl
for the applicant and perused the pleadings.  The main
rellef claimed by the applicant in this case 1s to give a
dif@ction to  the respondents to place him in the pay‘
scale of Rs.1400~2300/~ when the Pay Commission Report of
Sth Central Pay Commission W impl@m@nted. Learnad

counsal  for the applicant submits that he does not press

B

any  other relief as stated in para 8 of the application.
fcdmittedly, the applicant, during the pendancy of the 0f

has  been promoted in the pay scale of Rs.l1400-2300/-
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j,'; o (pre—revised&/Rs‘5000-7500). One of the main grievances
of the applicant 1in the OA, according to the Tlearned
counsel for the applicant, is that during the long numbef
of years the appliéant served with the respondents, he
had.hOtAreceived evenjsing]e promotion. However, we note

that prior to his retirement dated 31.1.98, the applicant

‘had been given a promotion w.e.f. 15,12.87,.

2. In the facts and circumstances of the case, we do
hot see any merit in this application. The OA is
() accordingly dismissed. No order as to costs.
AN -
(/“P/ . ] . /
(H.O0.Gupta) - (Mrs. Lakshmi Swaminathan)
Member (A) , Member (J)
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